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"[Shrimati Kanak Mukherjee]
Region and is facing an unprecedented
erisis. poliical apd economic and prob-
lems of national integraton. This reginr
is most backward even after 39 years of
Independence. To meet this challenge
what js most jmportant jg to build up an
infrastructure for rapid economic pro-
gress. Exwension of Railways not only to
Tripura but also to other States of this
region ijs most important apd vita] from
this aspect. Tripura ‘has rich raw
materials, plenty of gas and forest pro-
ducts, If utilised properly, they can offer-
employment and living to 22 lakhs of its
population. Though the State Govern-
meut is trying its leve] best to uplift the
living conditiong of the people consisting
70 per cent refugeeg and 29 per cent
tribals and 80 per cent below the poverty
line, the response of the Union Govern-
ment ig not upto the mark. Even the
formation of the North Eastern Council
was of Ng Specia] benefit to the region.
The Dinesh Singh Committee recommen-
dations were not jmplemented so far. The
State of Tripura has at the moment only
34 kilometregs Of metre-gauge railways.
Though all the three survey works for
extension of Railways upto Apgartala have
been completed, jt is difficult to under.
stand why the Umion Government could
not include thjy extension works in the
7th Five-Year Plan, The construction
of the metre gauge line from Dharma-
nagar to Kumarghat (33 kilometres) was
taken up in 1978-79 and the said project
was scheduled to be completed in 1984;
but only 22 kilometres lines have been
completed a5 on 26-3-1986. Rest of the
ten kilometres is yet to be taken up for
construction. Distance from Kumarghat
to Agartaly is 120 kilometreg and for
this survey work has beey completed.
But the Centraj Government
given any assurance to construct the
Railway line beyond Xumarghat in the
7ta Plan period.
. Therefore. in order to emphasise the
high importance of this work and for
setting up of gas-baseq fertiliser indus-
try, spinning mill, jute mill in  Tripura.
students and youths of Tripura have
undertaken a lope journey of about 2.700
kilometre, from Acartala to New Delhi

to place these demands before the House

bas not,
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of Parliament which is in Session on 7th
May, 1986. Thjg i tne culmination of
thejr Statewide struggle Which ncluded
civil disobedience and courting of arrest.
Alongside, the Srate Legislative Assembly
auopwd unanimous resolutiong in favour
of these demands. lp the Parliament also

Members pleaded for extemsion of Rail-
ways to all the States in this region.

I, therefore, urge upon the Government
to fulfil the long-standing demands of
thig region apd request the Minister con-
cerned to make statements in the House
in tais regard,

' .
AR

THE TEA (AMENDMENT) BILL, 1986

THE VICE-CHAIRMAN (SHRI R
RAMAKRISHNAN): Now we take up
Government’s legislative  business—the
Tea (Amendmen!) Bill, 1986. Shri P.
Shiv Shanker,

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI p, SHIV SHANKER): Sir, the

"main objectives of the Tea Board, which

was set up under the Tea Act, 1953,
include besideg regulation of production
and export of tea, measures for develop-
ment of tea industry, gnuch as increase imr
productivity, improvement ip quality,
undertaking research projects, promotion
of Indian tea and provision of incentives
for planned increase in teg production
and modernisation of tea industry. For
this purpose, the Board increased expen-
diture on tea promotion activities and a
number of other schemes. In order to
defray this expenditure, there is a provi-
sion under Section 25 of the Tea Act for
levy of cess at a rate of not exceeding
eicht paise per kilogram. Over the years
expenditure of the Tea Board has been
increasing and rate of cess was increased
from 4 paise per kg. to 6 paise per keg.
on 27th November, 1975 and 8 paise per
kg, with effect from 11-8-1878.

‘The average tea prices in 1978 when cess
was fixed at 8 paice was Rs. 14 nver kilog«
ram. In 1985 average auction prices were
Rs, 28 per kg, -
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Although the rate of cess levied is near
the maximum allowed ander the Tea Act.
the cess collections are no longer sufficient
to meet the expenditure of the ‘Tea Board
on its developmental schemes. The short-
fall in cess collection in 1983-84 over net
expenditure was of the order of Rs, 47
lakhs, and in 1984-85 was of ihe order of
Rs. 115 1akhs. If the current rate at which
cess is levied is mainteined, the gap is
tikely to increase because of a higher
fevel of expenditure envisaged in  the
Seventh Plan. Further, the lower cess col-
lections will limit the capability of Tea
Board to extend its operstions for promo-
tion of tea in India and abroad as well
as its developmental activities for increas-
ing production—especially so—in the con-
text of resources constraints with regard
to plan outlays.

Taking into account the increase in
prices and profitability over the last seven
years which has enhanced the capability
of the industry to bear a higher rate of
cess, ag well as the need for increased in-
centives and expenditure by the Tea Board
upward revision of rate of cess is fully
justified. Teas produced in certain areas
like Darjeeling where profitability is low,
for which concessional excise duty  has
been extended, can be exempted from the
increased rate and continue to pay a cess
at the present rate or whalcve; may  be
revised, This differential is justified keep-
ing in view the peculiar topography and
agroclimatic factors and special deveslop-
mental needs of the tea industry in these
areas,

There is, at present, no express provi-
sion in the Tea Act to piovide for powers
of the Tra Roard to write off losses as
irrecoverable. The Bill also seeks to in-
corporat= a provision to thig efiect in the
Tea Act.

T take leave of the House for considera-
tion of the Bill,

The question was praposed.

SHRT SUKOMAL SEN (West Bengal):
Mr. Vice-Chairman. Sir, this amerdment
Bil! proposes to enhance the cess from 8
paise per kg. to 15 paise per kg on tea.
The Statement of Objects and Reasons
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says that in order to meet the expenditure
of the various developmental and other
activities of the Tea Board th: cess collec-
ted so far has become insufficient. It also
says that the gap betwaen the proceeds
from the cess and the actual expenditure
of the Tea Board is likely to widen further
in view of the higher level of expenditure
envisaged in the Seventh Plan.

Now, Sir, if this is the increase in the
cess on one side it will affect the consu-
mers and on the other it will result in
large tax revenue coming to the Tea Board.
To that extent, I fear the Parliament cont-
ro] will be diluted. Before I come to the
cess aspect, I would like to point out the
activities of the Tea Board. The Minister
says in the Statement of Objects and Rea-
sons that the Tea Board activitiec are likely
to increase in the future, So the increase
in the cess is necessary. As regards the
Tea Board it has six overseas oftices, They
are in New York, London, Brussels, Cairo,
Kuwait and Sydney, The maintenance
cost of these six offices is about Rs. 2
crores in foreign exchange. You can just
imagine how such an hugs amount is
spent for maintenance of overseas offices
of the Tea Board, Actually what is the
performance of the Tea Bomd? Let us
go into it and what benefits the country
is getting because of the sxistence of these
offices abroad which cost such a  huge
amount of money from ths public exche-
quer.

Now, Sir, we find that our tea industry
is facing stiff competition from o‘her tea
exporting countries, Althonch, we are
perhaps th= biggest producer in tea, we
are facing stiff competition from other tea
exporting countries, particu'arly, we are
facing verv stiff competition from Sri
Lanka. Sri Lanka tea has been successful
in capturing many of our marketz which
traditionally purchased Indian tea and Sr
Lanka has captured all those markets.

Sir. India’s export last wzie 220 million
kgs. of tea out of which, Soviet Russia
alon: acconnt~d for 106 million kgs and
India’s export to countries other than
Sovizt Russia have dropped by 50 per
cent during the last 15 v» 20 years. Sir,
if this b~ the record of tca export fromy
India, T do not know why the hon. Minis-
ter says, the activities of the Tea Board
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is likely to increase in future and that is
why the cess has to be increased to meet
that expenditure. Sir, wiile these thiugs
are happening in case of tca export, we
find another problem in our domestic
market also. Sir, in the domastic markeat,
the production of tea is increasing very
slowly but the domestic consumption of
tea is increasing very fast. As a result,
the Government is unable to solve  this
problem, Sir, in the seventies. I do not
remember the exact year, the Government
decided that they will encourage Indian
tea, I mean the value added tca which
means instead of sending large quantities
of tea, they will send value added tea so
ag to bring forth much more profit to
the value added tca. But that decision
remained on paper.

Then, Sir, the Tea Trading Corporation
of India (TTCI) was set up. Although
the TTCI was set up for dealing in the
tea trade, at the same time, all the private
companies were also allowed to deal in
tea. Sir, ip reply to one unstarred ques-
tion, the Government said, the major
part of tea trade is in the private sector.
Now while the major part of the tea

trade is in the private sec’or and in pub- °

lic sector, not only the TTCI is chere, the
Balmer-Lawrie is there, the Andrew Yule
is there but at the same time, the STC is
also doing tea trade, Now, | feel the
entire tea trade in our country is in  a
mess, avd there is a big gap between the
cost of production and the sale price of
it in the domestic market.

Sir, in the past also, if I remember cor- '

rectly, it was demanded that the tea trade
in India should be channelised through one
organisation. Why has this TTCI been set
up in addition to STC, Balmer-Lawrie
and Andrew Yule unless we channelise the
entire trade through one organisation i.e.
TICI? Now, the TTCI has become
a subsidiary of STC. Th~ STC is doing
tea trade. They are gotting orders from
omside and those orders are being execn-
ted by some private companies and thus,
TTCI is losing market because of ‘the
private companies entry into the tea mor-
ket to the help of STC. In this way, when
we set up a public sector company for
doing tea trade. and at the sbme time, we
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allow the private sector company i such
a way and the STC also gives business to
the private sector company then the main
purpose of setting up of TTCI is heing de-
feated. . .

PRI

Then, Sir, there was a report of - the
Committee on Public Sector Undertakings.
They also recommended and so far as K
remember, the Secretary of the Commerce
Ministry when he appeared before the
Committee on Public Undertakings, he
also agreed to it that this tea trade con-
ducted by the Balmer-L>wdie and Andrew
Yule should be merged with TTCIL
And the entire tea trade should be done
in the public sector. But even now a
major part of the tea trade is done by the
private sector, Packaged tea hat is
being sold outside and also inside the
country is being done mainly by two wmulti-
national companies, Brooke-Bond and Lip-
ton, which are subsidiaries of Unilever of
London. Now these multi-national com-
panies are given the liberty to do every-
thing in tea and they, at their whims and
caprices, increase the prices. That is why
there is 5 big gap between the cost of
production and the pricy at which tea is
sold in the domestic market. And in
between there are so many parasites also.
Thege parasitical elements also take ad-
vantags of this situation and they also col-
lect money while the conusumers are
fleeced. I feel that the entire tea trade
is in a mess. '

The Tea Board, the TTCI, Balmer-Law-
rie, Andrew Yule, the STC—so many pub-

" lic sector organicalions are in the ficld of

tea trade. At the same t'me, the private
sector is also there. So in this <jtnation,
what happens is, on the one side, our
foreign markets are being squeezed. The
foreign markets are being captured by
other tea exporters like Sri Lanka and, to
some extent, Kenya. And now China is
also entering the tea market in a very
big wav. On the other side. domestio
consumers are being made to suffer due
to the high cost of tea., This is one side.
Another cide is, India is said to be the
largest democracy. We say we give much
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weight to the public sector and talk of the
commanding heights of the public sector.
But there are several countries like Egypi,
Libya and Afghanistan where the tea trade
is entirely controlled by the public sector.
Not only is the tea trade done by the
public sector but it is highly subsidised
also. And they are allowed to se:l only
packaged tea., Loose tea is forbidden in
these countries because loose tea is sub-
ject to adulteration. To check adultera-
tion in tea, all these Governments allow
only packaged tea to be sold in their co-
untries, and it is being done by the
public sector companies, They do not
allow adulterated tea to be sold in the
market. But in our country, most of
the tea trade is being done by the multi-
national companies and other monopoly
companies like Duncan Brothers of Goen-
ka, while the entire public gector compa-
nies like the Tea Board, the TTCI, the
STC, Andrew Yule and Balmer-Lawrie
are kept aside. And they are fighting ag-
ainst each other. Although the TTCI is

. a subsidiary of the STC, there is a tussle

between the TTCI and the STC. Tke

- STC co'lects orders and distributes to pri-

vate parties. The TTCI is neglected.
Balmer-Lawrie compets with the TTCI and
Andrew Yule competes with Balmer-Law-
rie. In this way the public sector com-
panise compate among themselves. So the
entire tea trade is in a mean is this country,
Because of this mess th, price of tea is
rising day by day and the people are suf-
fering, v

Now, the Tea Board is supposed to h:lp
the development of tea gardens. What is
the sitvaton in our country? Yook at
Darjeeling tea. Darieeling tea is suppos-
ed to be the best-flavoured tea in the
world. In the Darjeeling area, formerly
there were 107 tea gardens. Now the num-
ber of gardens has come down to 72. And
out of these 72 gardens, many are sick

- and manv are going to be closed down

throwing out of employment a large num-
ber of workers in the tea gardens. In
fact, if you go to the Darjecling area,
you will find thou-ands of workers, main-
fv Nepalis, who have been thrown out of
jobs. For instance. the “Gurkha Land”
demand is being raised in the Darjeeling
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area because, as the “Gurkha Land” lea-
derg say, the tea gardens are not main-
tained properly and the traditional indus-
try of Darjeeling is being neglected, it
being destroyed. That is one of the char-
ges of the “Gurkha . Land” leaders ag-
ainst the Government—the neglect of the
tea industry. So in that way we would
alsg be subscribing to the secessionists and
separatists who are raising the slogan of
“Gurkha Land”. Tea plantation is done in
Darjecling area. Tea plants are as old as
a hundred years, sometimes more than a
hundred years, 140, 150 years. These
plants have to be replanted. For replan-
tation heavy subsidy is necessary. But the
Tea Boarq is unwilling 1o help those gar-
dens with the result these tea gardens are
dying. You are allowing the private sec-
tor to indulge in tea trade in Darjeeling.
In Assam if you go to Cachar you will
find that Cachar tea gardens are owned
by private garden owners. What they
do is within a short time they want to
squeeze more money and MOfe MONEY;
therefore, they do not nurse the plants,
they do pot nurse the gardens, they do
not invest money for revitalisation, They
squeeze and leave the garden dry. Natu-
rally what happens is the tea gardens get
destroyed, the tea workers are thrown on
the streets ang ultimately the growth of
tea industry in our country is seriously
hampered. In Assam in Cachar, in Sil-
char, and in Darjecling where tea replan-
tation i; necessary, the Tea Board is not
paying proper attention. Thus one of the
foremost indnstries of our country is suf- .
fering seriously due to the neglect of the
Tea Board—so to say, of the Government.
(Time bell rings) So T would like the
Government to look into all these aspects
of the tea industry. Not only that. The
tea garden workerg are living in cub-human
living conditions. Tn this civilised and
developing world while the living condi-
tions of other workers are said to be im-
proving, in the case of tea garden workers
there is no change; they are still a neglect-
ed Tot. They are still living in miserable
conditions and there is no attention what-
soeve- paid to their plight from the side of
the Government to see that their living
conditions improve. Therefore, T feel §f
this Bill is passed, it means the cess will
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[Sbri Sukomal Sen).
be raised, the consumers will suffer, but
it will pot help the developmental acti
vities of ‘e Tea Board. 1, therefore, re-
quest that instead of getting this Bill
passed ip the House in a hurry, the Gov-
ernment shouid see to 1t that the Tea
Board actually pays attention to the deve-
lopmental activities and that the entire tea
trade is channellised through one public
sector organisation and pot through the
multiplicity of agencies. Tea trade should
be brought into the public sector and
not Jleft in the hands of the pri-
vate sector and the multinationals. Un-
lesg and until we pay more attention for
replanting and for revitalising, the tea
industry in our couniry cannot dev:lop
just by raising the cess. I, therefore, can-
not support this Bill. ‘

< -
[THE VICE-CHAIRMAN (SHRIMATI
KANAK MUKHERIEE): in the Chair]

SHRI P. N. SUKUL (Uttar Pradesh):
Madam Vice-Chairman, T rise to support
this rather simple piece of legislation bro-
ught before Parliament ust for having a
little more cess levieg on the production
of tea in the country so that the Tea
Board could be better off financially to
meet some of its urgent commitments in
the direction of development of tea rro-
ducton in the country, Tt is, therefore,
that—as the Minister hag stated—it is
proposed to amend Sec. 25 of the Act
The Bill also seeks to empower the Gov-
ernment to levy different rates of cess on
different grades of tea. Earlier it used to
be one and the same. But now thev can
levy different rates of cess on d'fferent
grades of tea. Now the Board is also
being empowered to write off losses as
per the recommendations and observations
of the Committee on Subordinate ULegis-
lation, As T was saving, it is. th-refore.
a very simp'e Bill. So far a3 production
of tea and export of tea are concerred,
. those thinge are not as simple as this
Bill is. TYea production in the country
has been stagnant for quite some time run-
ging between 56 crore and 60 crore kes,
it has been around 55-56 crore kes. most-
ly and it is staenant. As resards the
export of jea, it is alco not very insnir-
ing and M i suopoced to be of the order
of, say, ‘2 crore kgs. out of the S6
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crore kgs. of tea which is produced. In
other words, it is a little more than one-
thiry of the tea produced in India which
is being exported to the other countries.
You see, it  brings us almost Rs, 700
crores in foreign exchange. So, tea is
a very important plantation for the pur-
poses of our country, o far as our eco-
nomy is concerned, and Indian tea enjoys
the pride of place in almost all the coun-
tries of the world. I myself have visited
more than twenty countries in the world
and in 90 per cent of the cases, the tea
thay wag served in the hotels in those
countries was the Indian tea, whether it
was in Japan or whether it was in the
Philippines or whether it was in America
or whether it was in any of the Turo-
pean countries. Indian tea enjoys the
pride of place still. When it brings so
much of foreign exchange and when it
provides employment to lakhs and lakhs of
workers in the country simultaneously, it
is a very important <ubject and it is
a very important plantation and we .nust
try to ensure that there is the maximum
possible increase in production ag well as
exports so far as tea is concerned.

Now the cess that is levied on the
production of tea at present varies from
4p per kg. to 8.8P per kg. That is the
maximum limt ang that limit is now pro-
posed to be reviced upwards up to S50P.
But, as the Minister has explained in the
other Houre, it is not that 50P is levied
as cess on the production of tea. At
the moment. the Governmen; proposes to
levy only 15P per kg. by way of cess
on tha tea produced in the country. So,
from 8P it is going to be 15P in the
near future. In other words, we can say
that it is going to be doubled almost,
not exactlv, but almost, to meet the in-
adeqnacy of funds with the Tea Board
for purpo-es of develonment of tea, pro-
duction and export. especially production.
The Board is mainly concerned with pro-
duction of tea and it is the TCT and
the STC which are concerned with ex-
ports. So, through the ces< the Govern-
men; or the Board raices money to meet
its own exvend’tur. on the develooment:
of tea, Natrallv. as T have said earlier,
it is a very important matter and, *here-



N -

161 ‘w¥ii The Tea .~
fore, funds have yo be provided for its
development.  Well, the Board now has
to encourage people to grow more tea and
#c grow tea on a large area, to increase
the area of production of tea and also
increase productiivty. Production per hzc-
tare hag also to increase along with the
arca uader production. For this, s0
many inputs have to be provided and so
many incentives have to be given to the
growers and on'y then the desired level
of product.vity can be achieved. The
thirg thing is that the Tea Board is sup-
posed to look afteyr tha welfare of the
empioyees, for which thig cesg money was
raised. These three things have to be
done by the Board. The fund available
at the moment for the purpose is totally
inadequate, and that is why this is pro-
posed to be revised up. The Government
is Jot going to get anything out of it
It is only the Board that is having more
funds for having a better functioning
ang with greater achievements.

Well, as I was saying, export is almost
the same. In fact, ii decreases. These
things only, over a number of years, go
to show that the Tea Board has not been
functioning in the desred way. Inadequa-
¢y of fundg has been there. The amount
of cess leviab'e on the tea was 4 paise
and it was increased to 6 paise and to
the pre ent level of 8 paise per kg, From
4 to 8 paise, gsince 1975 till date, during
th, last ten years, the cess has been al-
most hundred per cent more. Bu! h-s
the Tea Board justified this excess? Are
they doing better by producing more tea
in the country or by looking after the
welfare of the staff better? No, Sir.
ha; not heen done. That is why, s'mply
going on revising the ces; or excise duty
is not the panacea. If it has to be ‘here,
it should be better. Buf j; must be en-
surcd by the Government that whatever
amount is increased, whatever gmount is
raised further, for the purpose, is utilised
for that purpose also. As T was enu-
merating, the lion’s share of this cess
shoulq be spent on three main things, that
is, on enlarging the area cf production,
that is, on enlarging the production itself,
then on improving the productivity and
taking better care of the workers engaged
376 RS—6

This .
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in the industry, in the plantations. Per-
sonally, I feel that on all these three
counts the Tea Board has failed. 1 mecan,
it has failed to justify the increase that
was granted o it by way of increa:e im
cess. That means, from 1975 to 198§
practically noth’'ng was done to improve
the state of affairg of the tea industry.
And again the Tea Board has come vp
with a proposal that it should be revised
so that they get about 100 per cent inore
funds so that they can take better care
of the tasks that have been assigned to
them by the Government, Well, it has
to be secn what the Board actually does
in future. But ] hope our Government,
our hon. Minister, will also kindly go
into the past achievements of the Board
and the utilisation of funds, of the cess,
that wag revised up and col'ected for do-
ing certain things. . As Comrade Sukomal
Sen was just now saying from the other
side, mostly these funds are frittered away
by the agents who stay in other coun-
tries or who go (o other countries. Des-
pite their restraint, they are coming and
going back. Their exercise has not been
able to ensure or secure a better demand
from othr countries. ‘They have nelther
been able to step up the export nor any
other thing, Tea prices have of course
been going up, but proper utilisation of
fund. has not been there. And personally
I also feel that the funds that have to
be spent oy other things have been frit-
tered away mainly on foreign iours and
1.00 p.M.

Such other things. So, it should not be
donz in future, T hope the present Minsister
will kindly look into this aspect of the
situa‘fon as we'l and try to improve
motters.

As sg many Members have gaid in the
othzr House also, the constitution of the
Tea Boarq is such that people, especially
the small growers and cthers, feel that
it is the big growers alone. the mono-
poly bosses, who are able to reap the
maximum benefit out of the activities of
that Board. That is why, if necessary
and if the Government feels that it should
be done, this Board should also be re-
constituted and more representatives of
small growers should be taken in the
Boarg so that the interests of the small
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[Shri Sukomal Sen].
growers are really served. Th, post of
the Chairman of the Tea Board has been
vacant for nearly two years now. It should
be filled up.

SHRI P, SHIV SHANKER: A decision
has been taken.

SHRI P. N. SUKUL: 1 thank you for
that, It is really very good that a deci-
sion has been taken to appoint the Chair-
man of the Board. I earnestly hope that

- with these additional funds, our Tea Board

with a new Chairman will be in a bet-
ter position to deal with the situation,

As regards the stagnation or lowering
down of quality, it has to be noted that
there have beep complaints so many times
that the quality of our tea is not guar-
anteed. When we secure orders, we do
that for gome particulapr standarq of tea.
But when we pctually send our consign-
ments, they contain a3 poor quality of tea.
Different grades of tea leaves are added
up together and that is how a little more
money is tried to be garned. But rhat
is mot in the jnterest of the country.
Quality must be maintained. You wil] see
that in most of the European countries
and in America, there iy perhaps nothing
like eadulteration in foodstuffs. I they
come to the conclusion that a particular
thing is adulterated, they won’t have it.
That is why, you see that Ching has not
take, so many consignments of our to-
bacco because it was of a poor grade. Tt
was after a lot of haggling and pursuing
that they agreed to taks that tobacco from
us. Similar is the case with marine pro-
ducts and so many other things. [f the
people of other countries do nop get the
desired qualitv.. they discourage such im-
porty hecauce thev can have better quality
from elsewhere, ‘

There hag been 5 perpetual demand for
the shifting of the headquarters of the
Tea Roard. Peovle from Assam have heen
demandine it Thev say that the largest
portion of fea is produced or grown in
that State and in the North-Fastern region
of the country. Why is it that the head-
quarters of tha Tea Board has been kent
at Calcutta9 Personpally, T do not agree
to this argument, Calcutta being a port.
there are facilitir; of shipment. So much

-
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of distance does not  matter these days.
These days, one can go to Kanyakumari
and come back the next day, if not the
same day. This distance is not material,
By shifting the headquarters, you will be
creating a problem for Calcutta itself.
So, either they go or they get unemploy-
ed. So, it would not be in the fitness Of
the things to transfer the headquarter of
the Tea Board from Calcutta to Assam
as demanded by some Members of the
other House in this fashion.

Madam, as regards the welfare of the
plantation workers, the Plantation Workers
Act which we amended sometime back in
this very House also provides for all Kinds
of welfare activities for the staff, for their
children and housing facilities, medical faci-
litieg and even distribution of foodgrains
through fair price shops. All these activi-
ties are contemplated through that Act But,
Madam, there is a complaint from tea
workers, specially working in the North-
Eastern region that they do not get food-
grains from fair price shops, and also not
in the desired quantity., T hope, our
Minister would kindly go into this demand
a'so, - And if the workers are not able
to get foodgrains ¢hrough the fair price
shops, they must be enabled to do so ia
their larger interest and in the larger in-
terest of the tea industry.

Madam, more than half of the tea plants
are more than five decades old. And this
age is also supposed to be responsible
for the lowey productivity, Therefore, if
possible, as the Government or ag the Co-
conut Board is doing in the case of coco-
nuts, the olq and the diseased plants must
be weeded out and healthy plants planted
in a phased manner so that as soon gs
possible all these trees are healthy and be
able to bear tha maximum possible and
also good leaves. Comrade Sen was hin-
ting at one thing. T would also request
the Minister to consider this. In the in-
terest of the people of this country, the
domestic price of tea should not increase
with this increase in the cess. The do-
mestic price of tea has already increased
S0 many times in the past. And irrespec-
tive of an increase in the cess, it has
increased. Thic chould b, ensured heca-
use there have been increases in other
commodities recently, and the people feel
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that they should not be taxed any more
right now, specially in the case of an
article like tea which is, perhaps, used
in every home of this country from poorer
sections to affluent sections. It should be
ensured by the Government that there is
no price rise in the case of tea because
of the proposed increase in the cess thro-
ugh the Bill under consideration.

With. these words, Madam. I whole-
heartedly support this Bill which is a sim-
ple Bill and I hope that this House will

pass it without any amendment, without

any opposition.

SHRI R. RAMAKRISHNAN (Tamil
Nadu). Madam, Vice-Chaircan, this Bill
appears to be a very innocuous one. But
still as thig gives us an opportunity to
say something not only on the amendment
- which is brought forward but alio some-
thing related to the tea industry, I would
like to take a few minutes of this hon.
House’s time in saying something on bath
the Bill as well as the tea industry.

Madam, though I do not consider my-
self to be an expert, I represent this su-
gust House in the Coffee Board, and tea
_ being a rival commodity, T know some-
thing about the problemg of the tea in-
dustry also. I would not like to repeat
many of the points made by my hon.
friend sitting here, Shri Sukomal Sen, or
Shri Sukul, who has gone through exten-
sively all the pointg and particularly the
debate in the other House. I would like
1o take this opportunity to congratulate
the Minister and, through the Minister, the
tea industry in India for their impressive
performance over a petiod of years. No
doubt, it is true that production of tea
in India was only about 245 million kilo-
. grams in the 50s but today that they
_have achieved a record production of 685
million kilograms ig itself a tribute to the
industry as a whole, despite the many
vicissitudes through which they have gone.
There was some stagnation a few years
back when the production was hovering
around 550 to 560 million kilograms, but
after this with the recent upward trend in
the world tea malrkets Indian tea has
. come {p stand on its own and today if we
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have been able to export 220 million kgs.
valued at Rs, 712 crores, I think this is
no small achievement. Why I say this i#
because the Minister himself has said that
the trade deficit ig likely to touch Rs. 9
thousand crores this year and there is am
inherent and imperative need for the co-
untry to concentrate and maximise exports
both in traditional as well as non-tradi-
tional items, and tea Dbeing one
of the traditional items of export, I think
a little bit of effort and concentration oa
this would (efinitely lead to a further rise
in our exports with its attendant inflow
of foreign exchange. In terms of yield, I
think the industry has done well because
from 1061 kgs. per hectare, today the
yield is 1659 kgs. per hectare. So, the
yield in the tea industry, whether with or
without Government help, has increased.

Madam, the tea industry employs about
11.6 lakh workers in this couniry in the
organised sector and, as you know, it ex-
tends from the North-East Assam and Tri-
pura down to the deep south, Kerala and
Tamil Nadu, It is an industry which
really calls for some sort of regulation.
Tt is here that the hon. Members have
commented on the performance of the
Tea Board, which is far from satisfactory.
1 will not make any wild allegations of
corruption or things like that about the
Tea Board but only point out to the Min-
ister what the Business Standard, a paper
from Calcutta, which sent , research team
into the working of the tea industry and
the Tea Board, has commented, and I
quote: “The Tea Board which was never
known for efficiency has, of late, become
a hot-bed of favouritism, nepotism of in-
trigue, groupism anq what not.” Since he
has taken over as the Commerce Minister,
knowing the dynamism of Mr. Shiv Shan-
kar, he has done something but T do not
understand why the Government of Tndia
from October 1984, when the last perma-
nent chairman left, could not make up its
mind about the appointment of a chairman
till a few days back. If this is the
efficiency with which the Government
works, I am sorry it is no reflection on
Mr. Shiv Shankar, there is certainly some-
thing wrong with the system of working
of the Government, In fact the tenure
of the chairman is known to end on a
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certain date. The machinery of the Gov-
ernment ig there. The machinery should
be set in motion well in pdvance and it
should see that the next chairman, who-
ever he is, is appointed in a very short
time, and, in fact, his appointment must
be announced even before the tenure of
the retiring chairman comes to an end.
so that the new chairman is able to take
over and undersiand the policies and ob-
jectives and there could be a continuity. ..

SHRI DIPEN GHOSH (West Bengal):
How can it be l:ke that when the ‘wo
Ministers are fighting9 T !

SHRI R. RAMAKRISHNAN. Suppose
the rctiring chairman’s term comes to an
end on 31st October, 1984, they can make
the announcement. ..

SHRI DIPEN GHOSH: Here two Min-
isters are fighting.

SHRI R. RAMAKRISHNAN. Shri Shiv
Shanker i the only Minister that 1T know.
“There is mo Minister of State since he
came to the Ministry. T am sure Mr. Shiv
Shonker will keep this point in mind. Here
I would like to tell him and draw his
attention to ‘the functioning of the Coffze
Board, which is not having a Secretary for
the lait one year. I would like to Te-
quest him to appoint a secretary and
attend to that also. If this is the way
the commodity boards are to be treaied,
then I am gure they will not be able to
function efficiently.

Coming to tea prices, after a check on
the upward trend which had gone
up to about Rs. 50 per Kg. at one

time ,they have now come down
and reached a realistic ‘level and ‘are
hovering around Rs. 27 per Kg.

The Government hag taken powers to come
up with the cess of upto 50 paise but as
the Minister has made it clear, it would
be at 15 paise; but still, there js a defi-
nite cnse for increased amount to the spent
usefully by the Tea Board, Hon. Members
referrad to foreign jaunts and the bhuge
amounts spent on the Tea Board. T would
like to ask the Minister, through ‘you.
Madam. whether h. has visited or proposes
to visit the Tea Board offices in Lendon
and Sydney. They have got two show-
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pieces. Once upop a time, the Tea Board
office in Londen was pride of India but
later, due to competition from both Sri
Lanka and China. Sri Lanka Tea Board
office became so popular and Indian Tea
Board office was lost. I know it personally;
T visited that office at the time wh=p it
was doing very well and now alsg when
it is almost in a shambles. But now there is
some improvement. Similarly, there is a
Tea Board office at Sydney, They have
posted IAS and IPS officers; all good per-
sons, perhaps. But then there rshould be
a conlinuous monitoring of what these offi-
ces do. A huge amount spent ther: will
definitely be worth its while if these offi-
cerg function efficiently and not just dance
in attendance of VIPs whq visit there.

Coming to the Seventh Plan the
Seventh Five Year plan js very ambi-
tious as far as tea is concerned, They are
proposing to have 4300 acres of new plan-
tation: 3750 acres on re-plantation and
more than 23.450 acres are being rejuvena~
ted. These arc very good and tall objec-
tives ang 1 hope the Minister will direct
the Tea Board to see that these objectives
are fulfilled.

- e -

1 woulg now like to come to the question
of promoiion of Indian tea, Mr  Sukul
made a point about deteriorating quality
of exporis. Just lika the Darjeeling tea, onr
Nilgiris tea which is grown in Nilgiris, the
blue mountains of Tamil Nadn, is also
quite famous. And here T would like to

. tel] the Minister that—and it is not 2 re-

flection on the other Governmants—despite
the clhims of varinus pregrassive Govern-
ments all over India. it is the Government
of Tamil Nady which has done the maxi-
mnm under ths leadership of our, Pura-
tchi Thalaivar M. G. R for the plantalion
labour. The wages in Assam are only Rs.
9.50 for tea labour: in West Bengal yeur
ow, State, Madm. it is Rs 10. 59: in
Kerala which is supposed to be very very
ptogressive whether under Communist or
('or}gress or Coalition rule, it js Rs 15.5
hut under our progressive ATADMX. the
wages for tea labour are Rs. 16.32.

O, this occasion, T would like to bripg
to the notice of the House the progressive
measures adopted by our Government |

v
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The Tea Association of Indian has re-
quested the Government of India to conti-
nu, the subsidsed housing scheme for
plantation workers. Ng doubt, plantation
workers  are a nealeclted lot. Plan.ation
Labour Act provides that every year 8

“per cznt of the labour should be given
subsidisad hous'nz. Here, they are s.arving
of funds. I would request the Govern-
ment  of India to see that ine need; of
plantation labour are attended to.

Before 1 conclude, I would only like
to muk: ome or two points about the
State of our friend, Shri Sukomal Sen and
ycus own S.ate. Recently, in the West
Benga! Tea Corporation which is a State
Government undertaking in West Bengal,

- neariy -#)00 workers have not. been given

wages wnd statutory dues, It is not a re-
flection ¢p that Government. Unfortunate-
ly, they are suffering from severe resource
crisis. I would request the Government
of India and the Ministry of Commeice
1o sec what the problem is ang to see
tha they are given necessary funds. On
account of West Bengal Government’s
or the Central Government’s difference of
opinion, the workers should not go without
wages.

On this occasion, I would also request
the Minister—because he is so progressive
—ito see that while maximisine tea ex-
poris, there are cther commodities also
like Coffee which he should keep in
mind. There is no scope now because in-
ternational coffee agreement is no; ihere:
it has been suspendad, Madam, there is
a good market for Indian cofiee, On
this occasion, I would appea] to him,
since he is the Minister concerned to talk
to the Finance Minister and see that the
export duty on coffee which was reduced
is totally abolished so, that the growers will
be benefited and our coifee, becomes com-
titive in the world market, There has also
bee; a strong demand from the grower-
members of the Coffec Board for upward
revision of the minimum release price
which is under the consideration of the
Government. I would request the hon.
Minister t, view this sympathetically, Be-
fore concluding., T would once again re-
quest the hon. Minister to see that the fun-
ctioning of the Tea Trading Ccrporation
of India which is a subsidiary of the State
Trading Corporation of India, for which
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again no chief exscutive has been
appointed, is improved. Thiy, 1> sup-

posed to exclusively look after the sick
tea estates. A chiaf exccutive for this
Corpoiation  should be immediatcly
appoined so that the sick tea estawcs ara
revived gnce again.

Finally, Madam, the Tea Boeard has its
head oifice in Calcutta. I have no grouse
on that, But there shouid aiso ULe aa
office. a zonal office, at Coumbatore. A
regional office is there now with soms
skeletop staff.  There is allo an office at
Guwahati, Both there offices should be
strengthened, thsy should be given a pro-
per siatus and they shouid functiop under
a Deputy Chairman of ths Tea Board. As
yo know, Coimbaiore isvery near to Nil-
giris. Coclun js also ne.rby. Both ae ¢mui-
distant and nearby. Tea auction takes place

at Coonoor as well as Cochin. Thercfore,

the regional office at Coimbaiore should

be strennthened into a zonal office with a -

Deputy Chairmen ot the head. The same
should be done in the case of Guw.hati.
This will definitely help the Tea Bo:rd tn
function more efficiently. With these words,
I commend the Min'ster for hring'ng for-
ward this Bill. Thank you Madam.

SHRI V. NARAYANASAMY (Pondi-
chery): Madam Vice-Chairman, thank you
for giving me the gpportunity t; speak
on the tea (Amendment) Bill, 1986
This Bill seeks to amend two provisions of
the Tea Act. This is a simple amcndment
Bill and I support it.

Firstly, it is proposed to amend secticn.
25 of the Act for providing higher czil-
ing of levy of cess at a rate not excecd-
ing 50 paise per Kg. from th. existing
8.8 paise per Kg. In clause (b) a new
proviso is proposed {0 be substituted em-
powering the Central Gevernment to fix
different rates for differant wvarieties and
grades of tea having regard to the lo-
cation of ang climatic conditions in the tea
estates,

Secondly, a new section, section 28A, is
proposed tc be inserted, whercby, the
Board can, with the previous approval
of the Central Government. write off out-
standing amounts from different parties.
Here, I would like to point out that our
country iy deficient in foreign exchange.
The tea industry, to a certain extent, is

s
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conribunng tg our foreigy exchange re-
scrves, The export of tea in 1982 was 189.8
million Kgs, In 1983 it was 208.5 million
Kgs. 1;; 1984, 216.7 million Kgs. W have.
earneq forecign exchanges in these three
years, of Rs. 355 «crores in 1982, Rs.
516,82 crores in 1983 and Rs., 744. 92
crores in 1984, Actually, Indian tc, export
account for 26 per cent the total world
consumption. Therefore, the tea industry
has be:, gven importance b, the Govrn-
ement ond this is taken care of by :his
amendment Bill. The Government which
. was getting Rs. 6 crores will now be
getting Rs. 28—30 crores by this increase
_ip cess T would like to suggest to the
Minister that the amount which will be
raised by increasing the cess should be
wtilised for strengthening and improving
the functioning of the Tea Board, for the
purpose  of increasing the export of tea.
Madam. I would like to suggest that there
should be a long-term price policy and also
marketing policy. about tea export be-
cause there has always been fluctnation
either in the inland price or in the foreign
arket and the ultimate sufferers are the
persons who are planting tea or who
are exporting tea with the permission of
the Government of India.  Therefore, hon.
Minister hag to come with a proposal of
long-term marketing policy on tea exports
and alsg for the local tea price.

Then, Sir, the tea industry has got re-
cord production of 6453 million kgs in
1984. It ig actually 9.6 per cent above
th. last year’s production. The Goernment's
ambitiog is to increase its production to
1000 million kgs by 2000 A.D. Therefore,
for the purpose of increasing production
of tea in our country the Tea Board and
also the Government have to give remwne-
rative price tg the persons who are engaged
in that fielg and also to the exporters of
.tea_

While exporting tea the quality has also
to be given prime inportance. Smail co-
untry like Sri Lanka and other adjoining
countrieg are trying to compete with cur
country’s export, The Government has,
therefare, to ensure that the export of tea
from our country is always op the increase.
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For this purpose. iwn points, price policy
and maintaining quality, should be kept
in view by the Government, Also the
Government has to give impetus to the tea
reseaich units to benefit the persons who
are engaged in the plantation of tea so that
they could adopt new methods ty increasa
tea production in this country.

Madam, the new provision 28A, which is
sought to be inserted provides for enormo-
us powers to write off the amounts from
parties, Hon. Minister has to make use
of this provision carefully because the am-
ounts due from various parties have to be
collected.  Writing off of the dues from
various parties inside the country and ouf-
side is on the increase. Therefore, this
provisiop is to be utilised and used for the
purpos, of giving protection to the Tea
Board and also to the persons whg are in-
volved in this industry, '

With thes; words I conclude and T thank
you for giving me this opportunity to speak
on this Bill.

SHRI B. SATYANARAYAN REDDY
(Andhra Pradesh): Madam Vice Chair.
man, the present Bill seeks to amend
sections 25 and 49, There is insertion of
new saction 28A.

SHRI S. W. DHABE (Maharashtra) He
can continue after lunch. '

THE VICE-CHAIRMAN (SHRIMATIL
KANAK MUKHERJEE):; We will just
adjourn at 130. Let him speak for one
or two minutes. -

SHRT B, SATYANARAYAN REDDY:
The Minister while introducing the Bill has

stated that the purpose of this Bill is to
increases the cess ip order to meet the ex~

penditmie that is pecessary to carry out...

THE VICE-CHAIRMAN (SHRIMATI
KANAK MUKHERJEE): Hon’bl, Member
you may please continue after lunch, The
House stands adjourned till 2.30 p.M.

The House then adjourneg for
lunch at thirty minutes past cne
of the clock

[RY
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The House reassembled after luggh at
thirty-two minumtes past two of the clock,
The icechairman (Shri R. Ramakrishanan
in the Chair.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): We now proceed
with the Tea (Amendment) Bill Mr.
Satyanarayap Reddy.

SHRI B. SATYANARAYAN REDDY:
Sir, as T was saying. the Bill seeks to
amend section 25 of ths Tea Act, 1953
(29 of 1953) and insertion of mew sec-
tion 28A, By this amendment of scction
25, power is being given to increase the
levy of cess from 8.8 paise 1o 50 saise. I
do not know whether this powcer is being
given to increase the levy from 8.8 paise
to 50 paise at one time or whether it
will be increased by stages. But what I
could understand from the honourable
Minister’s speech is that he will have the
power to increase it up to 50 paise, Pre-
sently I think it is being .ncreased up 1o
15 paise, But tomorrew he may come
again with an increase of 25, 30 or 350
paise. I do not know. 1 would like the
honourable Minister to  clarify this
point. :

The purpose of increasing the cess has
been stated to be to meet the expenditure
of the various developmentai and other
activities of the Tea Board. What are
those developmental activities? It is all
right to meet the expenditure of the deve-
lopment activities, but what kind of deve-
lopmenta] activities, the honourable Mini-
ster has in mind has not been clearly
stated. But. generally it has been said
that so far as the object of the Board is
concerned, the developmental activities
are the same. That is what I could under-
stand from the honourable Minister's
speech, The main objects of the Board
which was to be set up under the Tea Act
of 1953 including, besides regulation, pro-
duction and export of tea, measures for
development of the tea industry such as
increase in productivity, improvement in
quality, undertaking research projects. pro-
motion of Indian tea, provision for plan-
ned increase in tea production and moder-
nization of tea industry. These are some
of the objects or the deveclopment activi-
ties that the Board would like to carry on.
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For this, the Board or the Government
wants money. For this puipose they
thought it fit to increase tiie cess from
8.8 paise to 50 paise. The purpose is to
meet the increased expenditure on  tea
promotion activities and othzr schemes.
I do not know what those other schemes
are which the Minister has in mind.

It has been stated that the shortfall in
the cess collection in 1985-84 over  the
expenditure was of the order of Rs. 47
lakhs; in 1984-85 it was of the order of
Rs. 115 lakhs. And a higher level of
expenditure has been envisaged in  the
Seventh Plan. All this he has in mind,
and hence has increased this cess,  But,
as far as this Board is concerned, it is
already collecting cess which totals up to
about Rs. 6.27 crores. Now the cess
range has been increased up to 50 paise. |
It comes to about Rs, 30 crores to Rs.
40 crores. I do not know exactly. But -
approximately T am telling that it will .
be Rs. 30 crores or Rs. 35 crores or so,
with this increase in the levy of  the
cess.

Of course, we have generally said jbout -
research and modernisation of the tea
industry and all other things, But what
are the specific steps that you would like
to take or the Board would like (o take
for the development of the industry? As
a matter of fact, a lot of expenditure has
been incurred by the Board unnecessa-
rily, and a logs has been made to this in-
dustry. I do not know what is the ex-
penditure that is incurred by having Tea
Board officer or its iepresentatives in -
foreign countries. Of course, the produc-
tion has increased, and cur exports have
been encouraging. We are earning foreign
exchange. But at the same time, I would
like to know from the Minister the expen-
diture that is being incurred by the
Board in foreign countries for having its
offices and representatives, What is that
amount? How are you going to minimise
this expenditure? That point you have to
take into consideration. {Time bell rings)

Sir. T have not yet started.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Seven  minutes
already over.
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SHRI B, SATYANARAYAN REDDY: So far as the Board is concerned, am -~
Of course, you have earned foreign allcgation has been maode thit most of the
exchange to the tune of Rs. 711.90 Memicis on the Board have vested inte-
crores. From the - export of about rests. I do not know, but even in the
222 millon kg. in 1985, Rs. other House it has been stated.

711.90 crores worth of foreign ex-
changs you bhave earned. That is good.
It is a very encouraging aspect so far as
the production is concerned. The yearwise
figures are: In 1951 we had 285.4 millicn
kg; in 1982, we had 560.7 million kg; in
1983 we had 3581.1 million kg; in 1984
we had 645.1 million kg; in 1985 we had
657.1 million kg. This i3 encouraging as
fag as the production is concerned. But
the main poinls is about our expenditure
on our foreign representatives, whoever
they may be and offices in Londen  and
other places. That aspect has to bz seen.
We have to minimise this expenditure.

The other important pcint to which I
would like to draw the attenlion of the
Of course, we are in-
creasing. raising the levy. But what is the
condition of the labourers. the workers
who ar: working in the tea gardens. I
had been to Assam. [ have gone to many
partg o :he tea gardens. T have seen them.
The conditions of the workers is miser-
able. They have no proper facilities so
far as their living conditions are concer-
ned. Their wages are aiso very low. In
Assam, the wages are :he lowest. There is
no proper facility for the education of
their children. They .also do not have
medical facililies. These have te be borne
in mind whep you take some measures to
carry out the socio-economic reforms there.

We have also been lold that no benus
has been movuded for the tea garden labou-
rers, There are  two types of labourers.
One is permanent and another is semi-
prmanent labourer in the field.

Now, [ come to the que-tion of deve-
Jopment of tea industry. What are the
main steps that you have taken to improve
this industry? You have said so many

. things. You have said that research workl

i3 going on and modernisation plan is in
process of implementuiion. Apart from
that you have said you are going to do
many other things. But actuafly what
steps you have taken so far to develop
tis industry has not been clearly stated
by the Minister either in this Houze or in
the other House.

i

SHRI P. SHIV SHANKER: What?

SHRI B. SATYANARAYAN REDDY:
Th~t Members on the Board pave got
some vested interests. I don’t know.

SHRI P. SHIV SHANKER: What is
meant by vested interests?

SHRI B, SATYANARAYAN REDDY:
Promoting iheir own interests. You must
understand what js meant by vested in-
terests. I would like 1o know from you.

SHRI
know.

P. SHIV SHANKER: [ don’t

SHRI B. SATYANARAYAN REDDY:
This allegation has been made in the o.her
House. You have to make it clear to the
House and (o the countiy whether it is
correct or wrong. Otheiwise this impres-
sion will be carried on that there are big
bosses on the Tea Board; here are vested
interests in the Tea Board and they are
selling their products on a4 very good
price, but the small growers ace not able
to do that. The small growers are mostly
in the South—Tamil Nadu and Kerala.
What steps are you taking to protect the
interests of the small growers?

Sir, thers are 1300 tea estates in India,

‘out of which 775 are in Assam plone. [

would like to the Hon, Minister to give an
assurance that the interests of the labou-
rers working there will be properly look-
ed. after.

So far ay the appoinlinent of Chairman
is concerned, it has been stated (hat this

. post has been lying vacant for a consi-

derable period of time. No proper steps
have been taken to fill up this post in
time. T would like to know why there is
such a delay in its filling up and why
a prompt action has not ben taken. I
would like to know what steps the Gov-
ernment of India is contemplating to
protect the interesls of about 20 lakh
labourers engaged in the lea estates
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and about 10 lakh labourers en-
gaged in tea estates in Assam alone I
would request the hon, Minister to see
that u.t only the industry is improved and
modernised, but at the same time tae in-
terests of the workars are also protecield.
Until and unless you protect their in-
" terests, our tea industry is mot geing 10
progress. Thank you. ’

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): I request the Mem-
_ bers 1> be brief. Since many cof the
pointts have already been made, T request
the Members to make fresh points only.

SHRI PRITHIBI MAJHI (Assam}: Mr.
Vice-Chairman, Sir, 1 thank you for giving
me :his oppertunit to speak on this Bill.
I rise to support the Tea (Amendment)
Bill, 1986. Sectiop 25 empowers the Cen-

< tral Government to levy cess at  the
maximum rate of fifty paise per kilogram.
Earlier it was 4 paise 1o 8.8 paise. This
increase, I think, will increase the paca-
bility of functioning of Tea Beard. India
is the leading country in tea production
and tea exporter in the world. In ‘983,
208.48 million Kg. of tea which  was
worth of Rs. 516.81 crores was exported.
. In 1984, 217,04 million kg of tea was
. exported which was worth of Rs. 74048
crotes. And again  in 1985 222.35 mil-
Yion kg of tea was exported, whizh was
worth of Rs 711,90 crores. On an ave:-
age therc was an increase in our exports.
But the export of tea may not stand in
" the same line, 15 it is now, keeping in
_ view the increas: of domestic consumption
of tea in India, The consumption  of
tea is growing at a rate of 5.7 per cent
per annum and we may find that in 2001
AD. India’s consumption would be 1,171
million kg. that is .32 times more than
the consymption of 1973. that means
in 2001 AD no teg may be exported as
compared with 206 million ke. exported
in 1973. So keeping in view 1his point,
the production of tea in our couniry must
be augmented: otherwise our foreign ex-
change will be dwindled in future.

Wo dJoubt, Sir, our Tea Board has @&
very important role to play in the preduc-
tion of tea. marketing and looking after
the welfare of tea labourers. Rut I

o
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have my own opinion that the Tea Board
is not discharging its functions properly,
effeciively and reorganisation of Tea
Board which should be made as early as
possible, because we have seen that the
Tea Board has become a silent spectator
and it cannot tender advice to the sick
gardens, how to overcome thejr sickness.
It is unable to take effective measures n
the initia] stages of  sicknmess of tea
gardens. We have had sick tea gardens
in West Bengal and other parts of the
country, Byt it was never heard in
Assam.  Now, in Assam also many of
the tea gardens have become cick. Sir,
perhaps, you are aware of the fact that
recently 35 tea gardeng jn Barak Valley
of Assam have been cloced down for a
Jong time as a result of grave econcmic
crisis faced by tea industry and I quote

from the Assam Tribune dated 10:k
March, 1986

s

“The caption is 35 Tea Estatzs 1n
Barak Valley closed down. Thirty five
tea estates out of a total of 103 in
Barak Valley Districts Cachar and
Karimganj have closed down during the
past few years as a result of the ‘gravz
economic crisis’ faced by the tea indus-
try in the valley”.

1 request the hon. Minister to take over
these tea gardens and save the lives  af
poor tea garden labourers of 35 sick tea
gardens of Barak Valley of Assam.

Another point T want to raise here 13
that so many producers from the govern-
ment-side as wel] as from the tea bcard
side have said. ‘more land for more tea’
but expansion of land for more tea
not correct.

is
1 think expansion of area
aione will not sclve the problem. Proper
management and proper care will muke
production increase, Now, expansion of
area affect the people who are residing
nearby the tea gardens. Here I must
say that hundreds and hundreds of pec-
ple are becoming landless due to the -
expansion of tea cyltivation and mostly
the labourers residing near to tea gardens
in Assam are the worst affected. Expan-
sion of tea cultivation is made bv evict-
ing those labourers from the land they
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possessed legally.  So, this should  be

stopped.  The existing tea gardens shenld

be improved by proper management and

by providing proper irrigation favilities.

In production of tea, Kenya is having
the boost because with their 50 years of
tea experience, the have been able to
produce tea dspite dry wather but we aie
depending on climate in this country, India
shonld  learn a lesson from Kenya in
tea production. Tea Board should en-
courage the production of green tea 1o
prodrce more green {ea. There is DO
consumption of green tea in India. The
consumption is much more in Chin'a,
Japan and Morocco and 1 think, India
will have a good market in Morocco-it
prodgces more green tea. Morocco mar-
ket needs 15 million green tea from Iadia
every vear whereag India is producing 5
million kg of green tea every year, So,
India can have g good market there. 1

think, the Minister as well as the Tea.

Board wil] look after this aspect of the

matter and encourage producers to i.n-
crease the production of green tea. Sir,
the Te a Board should take initiative  in
social education and development of its
wotkers because workers and industry are
reciprocal to each other. One cannot
sutvive without the other.  The Tea
Board has not taken any initiative tor the
welfare of the tea labourers. So a
big initiative should be taken in this re-
gard. -

Now I come to the State of As¢am.
Assam hag the highest nmumber of iea
gardeny in India, which is earning 66 per
cent of the foreign exchange out of tea. At
the same time, Assam has the highest
number of workers in the said indnstry
who are still living below the poverty
line after 38 years of independence. In
a welfare country like ours, the Govern-
ment has the obligation to improvz tY}«:
socio-economic  and educational  condi-
tions of the working class, who feel de-
prived evep today. Part 11T and Part
IV of our Constitution speak for ”tbe
working Class, such as humane cond.ltl.onm
of work, living wages, workers’ participa-
ement and equal treatment

tion.in manag
In addition a good

in the ey)y of law.
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number of Jabour laws under the banner
of the Constituting have been made for
the poor and working class, but still they
have not yet received the taste of demo~
cracy. And they cannot get the taste of
democracy unless they are given economic
freedom, In my own experience, I have

not seen a single high school near about
757 tea pardens in Assam, bpt I have
seen a good number of country liguor
shops near about each and every

tea garden. There are less than C.01

per cent educated persons belonging

to the tea labour community which

has a strength of 55 lakhs. Re-

carding the conditions which are prevaling

in Assam, I may quote from “Tea Tndia”,
This news was also published in Londcn.
This is about spraying of pesticides. T

think it is not only gbout spraying of
pesticides and chemicals, but about the
condition of tea labour ag a whow, 1t
says: ‘

A London datelined report distribu-
ted by Earthscap, the British  agency,
which appeared in a local ncwspaper
recently, sensationalizegs the conditions
- of tea labour in India by linking it wich
“the modern danger of hazardous che-
micals* and by using the evocative cap-
sion, ‘Slavery still alive in plantaticns™.

Sir, this is a fact. Slavery g still alive
and the Gos(ernment should bes*oy more
and more care ror these people. So I
draw the attention of the Governraert o
the need for making a special provisicn
for the upliftment of tea [abourers not

only is Assam but in the country as a
whole.

In this regard I support the demand
made by a Member of other House for
a swparate Tea Ministry in the Cenle.
The permanent labourers number 9.15
lakts and the casual labourers will  be
more than 10 lakhs. So far as the
uplit.ment of these 20 lakhs of tea garden
workers is concerned, g Sseparate Tea
Ministry can function independently, I
think it will help in the rapid upliftment
of the tea labourers,

-
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Again | want to draw atteation to u
very important point and that s regaring
the tea  labourers of Assam. Mostly
these tea gardep laboureres are tribal
people. The forefathers of these people
had come from Orissa, West Bengal, Bihar
Audhra Pradesh other places, and muwost
of them are [Scheduled Castes and
Schedoled Tribegs,  But it is unfo tunate
th! jn Assam they have not been reco
gnized as Scheduled Casteg and Schedu-
led Tribes whereas jn Tripura : nd Mani-
pu2 at Jeast some castes havz been re-
coenised, I therefore, draw the .4 vion
of the Government and request that it
sheuld look into this matter ~.v.4'y,
With these words I support the Bill,
3.00 p.M.

SHRI P BABUL REDDY
Pradesh): Thank von, Mr.,
m=n, for giving me this
The Bill 15 a very simple oane. [here
are ,nly two  aspetcs. One ‘g increase
ir the quantuin of cess from R.8 paise
tc 50 paise with the consequential a%.cnd-
ment in the rule-making powcer. The
sccond is to give effect to the recommen-
dsti. n made by the Committee on Sub-
oré'nate Lagislution, With regard 1o the
writing off of the arrears by the Tea
Bewod some sort of fetters are plac2l
Government’s approval is needed (f the
snm sought to be written off cxceeds a
particular amount prescribed by the Goy-
e.rment. Tey industry is a very Impor-
tant one in the economy of gur country,
Miltions oo workers are engigsd both
in tea gordens and in tea  factories.
T2y is the largest foreign exchange car-
ny~. That way also it is very important
F.:m 198i onwardg I am happy to sce
th-t the quantym of our exports i3 going
up from year to year: 189 mi'lion ¥kgs,
298 million kgs: 214 million kz¢ and 222
mi'jon kgs But what we have to sec
is hat between 1984 and 19385 there is
stz-p fal] in the prices. The pek prices
were in 1984, They touched Rs. 29.5 per
ke. Then in the next year the price went
down to Rs 23. This seems to be the com-
mon feature in al agriculture produts like
curon, fute coconut, cardamom, gin‘ier,
Al these prices have come down unfor-
tunately though industrial  products were
going up. The result is that though

(Adhra
Vica Chair-
opportunitv,
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quertuym-wise our exports have increased
fom 214 million kgs. to 222 million kgs.
noney-wise the foreign exchaage  has
fallen down from Rs. 744 crores to Rs.
711 crores. Small countries like Sri
Lanka, Bangladesh, Kenya.... a

SHRI P. SHIV SHANKER: The unit
value in the internationa] market has goue
up.

SHRI P. BABUL REDDY: Yes, Co-
rect, 1 am not disputing the prices b ive
gire doywrp 1p the international marcket,
Sri Lanka, in fact, had quoted on: US
Dollar less than India when they vinted
to offer their product, Consegicn:ly the
down. The point I
am making is while quantum-wice our
exports have increased from 1984 to 1985
from the poinf of view of money. foreign
exchange, it has gone down from Rs. 744
crores to Rs. 711 crores. We have h-d
occasion to go to Kerala and iptarview
the Tea Board employees and alo ‘n
Assam the Tea  Board Vice-Chairman,
I was very happy to see that India is the
largest producer of tea in the world, the
largesct consumer of tea in the world and-
the largest exporter of tea in the world, On
all these three aspects India
is the largest. In our  :oun-
try the consumption is very high. 1In
West Bengal itself it is about 70 miillion
Kgs. In Maharashtra jt is 58 million kes.
So, there is no pgainsaying that this induos-
try requires all the attention at the hands
of the Central Government. So, the cras-
hing of prices has to be  arrested,
Now I have got two or three suggestions
to make. Our country ig divided into
two partss  In South India, the people
take coffee and, in North India, the peo-
ple take tea. 1 have also seem that the
consnmption of tea ig the minimum in
South India and the consumption of coffee
s the minimum in North India. It looks
as though South India, represented by our
friend, Shy; Mohranarangam. he pecple
love English and coffee gnd. in the North,

represented by Shri Ramannad  Yadav,
the people love Hindi and tea.
THE VICR CHAIRMAN (SHRI R.

RAMAKRISHNAN). Wha; do you stand
for? 7 ¥
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SHRI P. BABUL REDDY: Sir, i come
from Hyderabad and it is a consmo-
politan city, We take both. We take
<offee in the morning and tea in the eve.-
ing, So, there is a synthesis of both.
There is no conflict at all. |

SHRI P. SHIV SHANKER: As far as
I know, after Mr, Babul Reddy  left
Hyderabad, he hasg started taking te3

-only.
Y

Ll 2

SHRI P. BABUL REDDY: Anyway,
what [ have said has also to be seen care-
fully because home consumption is also
very important. In this connection, I
have got two or three suggestions to
make. One i3 about the value to  be
added by the packing of tea We have to
increase the percentage of packed toa
which is being exported. It is only IS5
per cent which ;s now being exported and
that should be increased. Even in respect
of hcme consumption this should  be
increased because that would generate a
lot of employment. If packaging is
encouraged and value is added, it would
create employment. T am sorry to find
from the figures when T was in the
Library that in the previous years it was
40 per cent in respect of home consump-
tion and now it has come down to 30
per cent, Thig aspect also
'has to be taken care >f, One more sug-
gestion 1 want. to make and it is about
this increas~ from 8.8P io SOP of cess, It
is a very <teep increase. U say this be-
cause now ths productidn is about 700
million kgs. and even if it is one paisa per
kpg., you will get about seventy lakhs of
rupees. At this rate, sc, if it is S0P per
kg., it should give you thirty-five crores
of rupees. This is purc arithmetic. Now.
1 have found the gap that was mentioned.
One year it is about 48 lakhs and in an-
other year it is .5 crores or maybe 2
crores. But T am also alive tu the fact
that this S0P is not straightway levied, but
it is ouly the maximum  Jimit and the
Government may nolify from time o
time. But the Government must bear
this in mind and should not do it straigth
way. I um saying this because any Gn-
vernmeni, whether Central or State, when-
ever there is an opportunily to rajse re-
venue. culiches at the opportunity and
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wuls the whole hog. 5o, this should not
ve dome. In this context, I would ulso
like to sugges; that we aciivitics of the
Tea Board are very muca in the infercst
of our country’s economy and cvery step
should be tzken to sprcad its activities to
new areas like Arunachal Pradesh where
we have seen, very good lands are aveila-
ble, like Meghalays where not an acre is
covered by tea and so on. Now they
should go to Mizoram. They have gone
to Tripura where, due to the crashing of
prices, 42 gardens have been closed down
and the garden owners bhave run awuay and
the result is that the workers’ co-operatives
have taken over those gardens, What [
suggest is that cess should nor be levied
at S0P immediately. S0P 1s the faximum
and so, the Governmeat should go step
by step. From 8.8P, they should go to
12P or 13P or 14P or 15P. Even if the
gap is Rs. 1.5 crores, the maximum should
be only 15P which wouid be cnough to
meet the gap. So, would like to caution
the Government that they should not tahke
undue advantage of this Bill when it be-
comes an Act and straighiway go up to
50P, but they should go step by step only.

Sir, these are a few of my suggesticns
which T wanted to make. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Now, Mr. Shanker
Sinh Vaghela.
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THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Now, we will have
a maiden speech by Shrimati Bijoya
Chakravarty,

SHRIMATI BIJOYA CHAKRAVARTY
(Assam): Mr. Vice-Chairman. Sir, all of
you know that Assam js the Iargest tea-
producing States in the couniry and it is

a foct that crores of rupees are being earn-

ed from this precious product. But what
a pity that the State ghat produces  this
real gold gets nothing. It is because the
companies who owned these tea estates
are situated outside the State. And these
companies have never cared to improve
the condition of the labour and the con-
dition of the people of thz State. And
20 million labourers who are working in
the tea gardens are gruclling in grave
misery while these companies ure earning
a huge profit.  So, I rcquest the Minister
concerned to make a provision in the Tea
(Amendment) Bill so that these poor
people may get ample chance to live like
human beings. And, Sir, one point T
might refer here, and it is about employ-
ment in these companiss, AS the Gwners
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of these tea companies are living outside
the State, these companies never employ
the local people in the tea gardens. They
should employ the local people in these
tea gardens. Another point is that there is
one tea research centre in Assam. It is
situated at Jorhat. It is Tokoiai Tea Re-
search Station.  And this is run by the
membership fee and some amount is offer-
ed by the Government to run it,  But this
is the only research station of its kind
situated in the country. During the British
days, this research station offered a great
service towards the improvement of the
tea industry. Mr. Vice-Chairman, Sir,
I request the hon, Minisicr to take such
measures that this research station  is
brought under the Government control. If
that is done, the private companies, which
are exploiting this research centrs, by
making use of its techuical services and
scientific services, without giving anything,
will be prevented from doing that,

Then, Sir. T request the hon. Minister
to take such measures thut all the emp-
loyees working in the tea industry and
all the labour force which is engaged in
the ten gardens, who arc giving this rich
beverage to the world are given such a
wage that though they may not be able
to live like barons. but they should bz
able to live like human beings who are
able to satisfy their wants.

With these words, Sir, T thank you for

giving me an opportunily to speak on this
Bill.
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SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): When ] rise to
support the Bill, T take a deffercne line
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than taken by my other colleagues  with,
respect to raising the cess to 50 paise.
This is only an enabling clause for  the
Government to collect the cess up to that
amount, Shiv Shankerji may also take
into consideration the fuct tha; there are
many varieties of tea at present, Even in
the Parliament House Tea Board, we have
one in the name of SUPPREME Brook
Bond or Darjeeling Tea sold at Ks, 35 for
500 grams. If the Government should get
the power to raise the cess to Rs. 1, I
would have been happy so that such
brands as are very heavily taxed and
highly priced teas should have been sub-
jected to the highest incidence of cess and
relief should have been given to ordinary
tea.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): You arc not a tea
drinker, .

SHRI GHULAM RASOOL MATTO:
So, this provision is to raise is to 59 paise
and I agree that this is to be used with dis-
cretion and the Government has to see that
poorer sections do not undergo a gieat
burden and 1 hope that the rate of cess of
common tea would be less and it would bte
more on the higher quality of tea, as
suggested by other Members.

T have only two points to make in this
connection. Firstly, of all the States in
India, Jammu and Kashmir, and particu-
larly Kashmir, is the only State where the
poorest of the poor and the richest of
the rich have been taking tea. Tea worth
hundreds of crores of rupees is being
imported in Kashmir valley beczuse every-
where, in the poor families also, green tea
with salt, what you call ‘namak-chai’ is
being served and taken regularly two
times a day. Similarly. tea is must there
because of cold climate also. I rezretfully
say that even when the Tea Board collects
about Rs. 20 crores odd—as suggested it hag
not ovened an office or an outlet on Jammu
and Kashmir. Why I say this is because
the tea merchants there are really making
hay while the sun shines; they are selling
tea at very exorbitant rates, Tf the Tea
Board has an outlet in Kashmir where
they can sell janata tea, green and black,
the one we get in Parliament House, I
think not only the Tea Board saleg will go
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up by several crores of rupees but this
will provide relief to Kashiniris. I wowmd
request him to immediately order opening
of an office of the Tea Board in Kashmir.

My second point is. the function of the
Tea Board is to promote cultivation  as
well as sale. So far as promotion of
cultivation is concerned, before 1947w
had three places in Jammu province, called
Katra, Pauni and Ramnagar which were
producing lot of tea and because of neg-
lect of those areas, no tea is being grown
there now, You should see that Tea Board
helps in the promotion of cultivation of
tea in these traditiona] areas in Jammu
region.

My last point is in regard to cess, We
are depending upon tea primarily for ex-
port. I would request the hon. Minister to
enlighten me whether the ccss which is be-
ing levied will be reimbursed to the ex-
porters so that we can increase the export
of tca. These are the points I wanted to
mention,

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Mr. Dhabe. Last
speaker. You have only one minute.

SHRI S. W. DHABE: Mr. Deputy
Chairman, Sir, the first point which I
would like to make is that the Bill  has
no rationale so far as the expenditure of
the Tea Board is concerned,

SHRI JAGESH DESAl (Maharashtra):
One minute over.

SHRI S. W. DHABE: Ag has been men-
tioned by the hon. Minister, in 1983-84,
the gap was Rs, 47 lakhs and in 1984-85,
Rs, 115 lakhs. In 1984, the expenditure
was Rs. 4.90 crores. Tha Government’s
share in its expenses, in the expenses ot
the Tea Board, ig not more than Rs. 6
crores, Now, by this levy, Government
expects to get about Rs. 30 crores. When
the gap is only Rs. one crore, there s
no reason why cess should be levied it
the rate which has been proposed,

Secondly. Sir, the burden of thiy cess
will be passed on to the consumer ama
the consumer will have to» pay more for
tea. Tea will become costlier, Under these
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circumstances, I do not know whether the
promise made by the Ministcr wiil  be
fultilled. As you know, the Finonce
Minister’s promise has not been fulﬁued
and prices have gone up,

The third point which I would like to
make is, when Assam is an (mporiant tea-
growing area, there is no rcason why a
person from the Assam cadre should not
be appointed as the Chairman of the Tea
Board. When tea cultivatioa 1s an impor-
tang activity in Assam, there siiould be a
zonal office at Guwahati, N

The last point which I would like to
make it, by means of the proposed new
section, section 28A, a blanket power iy
given to the Tea Board to write off losses.
The principle is totally wiong. Such a
power should not be given to the Board.

IuEATERS (S AX. THFEH) G
WA WAt A8t faa g Y w9w
TT

SHRI P. SHIV SHANKEK: MTr. Vice-
Chairman, I am thankfuj to the kon, Mem-
bers who have participated in the debate
on the Tea (Amendment) Bill, Many hon.
Members have said that glus Bill is inno-
cuous. But at the same time, they have
digressed into various othar fields pertain-
ing 10 the 1ea industry as a whole. I
would like to meet the salient points made
by hon. Members, It is not possible for
me to reply to each and evcry point, each
and every objection. which has been raised.
But I will try to meet the salient poin’s
which have been raised, I have also noted
the various suggestions made by hon.
Members,

Firstly, in regard to this amendment
Bill, two aspects have been covered by
this Bill. One is, so far as the cess is con-
cerned, through an amendmeng (0 section
25 of the Act, the power to unpose cess
is sought to be increased to the extent of
50 paise per kg. from the exisiing 8.8 paisc
per kg, But I have already said in this
House and in the other House that it has
been decided that the cess should be in-
creased to 15 paise per kg., subject to the
proviso which has been added, namely,
taking into consideration the quality, area
and othur aspscts, different rates may be
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prescribed, It is possible in some areas,
the ce»s may not be increased at all, That
is why, ithe power in the proviso has been
sought, Subject to ihis, irom 8.8 1o 50
paise per kg, is the increasc in the cess
that has been sought. Bul I have also
given the word that to start with we are
taking it only to 15 paise, (at means it
would be a case of 7 paise per kg.  in-
crease. Lot of arguments have been ad-
dressed by the hon. Members that this
will affect the consumer, this and that.
I just submit that if per kg. the price of
tea is round about Rs. 27, because within
this short time the price has varied bet-
ween Rs. 23 to Rs, 27 per kg, 7 paise in-
crease per kg. is not going to affect  the
consumer price. It will be absorbed at
the stage of the producers itself. ({nterrup-
ticus). It is 7 paise per kg angd actually
1 have worked it out and the position i8
like this, So far as tea is concerned, per
cup the ptice of tea does not exceed more
than 7 paise but then the suzar, the milk
and then the establishment. Now it is
that which makes it at some places even
Rs. 7 or Rs. 8 per cup of ica,

THE VICE-CHAIRMAN (SHRI R.:
RAMAKRISHNAN): In five-star hotels.

SHRI B. SATYANARAYAN REDDY: '
In the Parliament House ccnteen it is 50
p:ise per cup,

SHRI P. SHIV SHANKER: That is why
I said cstablishments. Theiefore, the posi=
tion is that per se this is not going to affect
the price in any form. 7 paise, having re-
gard to Rs. 27 per kg. is not going to
change the position 1n any raspect.

The other point is with referencs to the
power that has been given to write off. I
am only dealing with the two aspecls so
fas as the Bill is concerned. In this, it
is not as though today the write
off power is not used by the
Board. That power vests in the
Board but the Subordinate  Legisiation
Committee of this House has felt that
these matters must be incorporated 1n the
law itself. Instead of leaving it to  the
executive power and then actling there-
upon, it is desirable that it must be in-
corporated in the law itself. It is in
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pursyance of that that this provision has
been incorporated, O‘herwise, this power
exists evep today, Even with regard to
this power some hon. Members said that
it is not proper to give these powers to
the Board. The reasons they have given
I would not like to go into them bu* the
point is that under this law it has been
delegated to the rule-making power  as
to what is the quantum that has got to
he left to the Board and I am sure the
rule-making authority would certainly
take care to see that undue powers are
not given to the Board which could create
more complications. One of the hon.
Members has gone to the extent of
saying that large amounts will go into
the hands of the Board and thep thers will
In fact, T have worked
out the position as to what js poing to be
the sitnation. Ag T have submitted ear-
lier, in 1983-84 the Board had to incur
Rs. 47 lakhs of expenditure more than
the cess that was collected. In 1984-85
an amount of Rs 1.'5 lakhs was spent
more as compared to the cess that was
collected. Tt is only to get over this
phenomenon that has come to stay in thz
Board with reference to the cess  that
this action of raising the cess was taken.
Now, Sir, the position is that if at the
present rate the cess is collected, it
amounts to Rs, S crores and 40 lakhs.

. s

And if it is raised to 15 paise unifor-
" mly, which is not likely to be there
because, as 1 said, in some area like

", Darjeeling etc. or areas of Cochar where

perhaps it will not be possible to raise the

_ cess to the maximum of 15 paise, but as-

suming for a moment that uniformly  the
cess is raised to 15 paise per Kg. then
the leve] of income that would acrrue to
the Board op this account would be Rs.
10,20,00,000. And in my submission it
we take a reqsonable approach of main
taining the cess at the same rate in diff-
erent areas, perhaps it would not be more
than 7 to 8 crores and this is only to
meet the necesary expenditure that  the
Board has got now. It is not as though
anybody is making 4 profit out of it or
there are any chances for that. It s
"not as though a large amount is .n  the
"handg of people already. If from 440
it goes to 7 or 8, and then the guidelines
are there for the purpose of empeaditure,

w e
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[ am sure it cannot be said that there is

a case Of a large amount being in their
hands.

More thap one Member had been plea-
sed to observe—and very rightly perhaps-
that it should be a case of export of value
added tea. In 1982, the value added tea
thay wag exported was 11.5 million kgs.
valued at Rs. 33 crores. I would not
like to go into detailg of successive years
but in 1984, 19 million kgs of value added
tea were exported at geventy and odd
crores of rupees. In 1985, 33 million
kgs of value added tea has been exported
and the value of it wgs Rs. 134 crores.
So gradually expori of value added tea
is increasing and the thrust that the Gov-
ernment is giving is to see that the export
of value added tea increases,

Another point which was made was
with reference to what was being done
aboyt the Jabour. A general question
wag raised in this regard. 1 mnst sub-
mit that so far ag Board is concerned, it
is taking varioug labour welfare measures.
What the Board does with reference to
these measures or schemes is only supple-
menting those which are provided under
the Plantation Labour Act. The scnemes
include educational stipends to children
of workers, rations at  subsidised rates,
capital grants to educational institutions
and hospitals in tea plantation arcas, re-
servation of seats in vocational training
institutes for wards of workers, resciva-
tion of beds in specialised hospitals for
treatment of cancer, TB ete. During
1984-85, the stipends that were sziven to
the wards of the workers were 401, 1
would not like to go into details but jllus-
tratively T thought I should bring to the
notice of the hon. Members this
factor,

Some of the Members have been plea-
sed to observe that production and export
are not increasing. That is not the
correct position, In fact, some of the
hon. Members themselves have said
that in both the cases there is an improve-
ment. In fact, in the year 1985.657
million kgs. of production had taken place
and in 1986 it is a case of 670 million
kgs. When it comes to the question of
exports, from 189 million key of exports
in 1982, as the hon. Memberg have beep

- —
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pleased to observe, it is a case of 223
million kgs in 1985. It is true, as one
of the hon. Member had said, that the
unit value of tea hag gone down. a5 a
result of which we have not been able to
achieve that much of foreign cxchange
which we should have. I must say that
it is because of the keen competition in
the international market, because the
other countries are alsp trying 1o see
that their tea is sold at a lesser price
and in more quantity. That has a
natural effect in the market of demand
and supply and that is how sometimes it
affects.

SHRT NIRMAL CHATTERJEE (West
Be~eal): If that be so, has it a depressing
effect on the internal market?

SHRY P. SHIV SHANKER: The point
is, so far as the internal market is concer-
ned, been ranging between Rs. 23 and
Rs. 27 ver kilogram,

SHRT NIRMAL  CHATTERIEE: Let
me clarify.  Your explanation s that
the unit value realization is down in the
international market, Now, if it is only
that, then it will have a depressing effect
on domestic prices also.

SHRI P. SHIV SHANKER: No, no. 1
will tell vou..(Interruptions)..will you
Yisten to me? 1 have understood the
point. The pohlt is, so far as we are
concarned. todav when it s case of
657 million kiloorams of producien out
of which 222 million kilograms is exnor-
ted. the rest of it, sn far as the country
is concerned. is being sold on the basis
of the anctions that are conducted The
rocition {s that in fact it hag besn seen
that tha prices are maintained at a parti-
cnlar level so that in the u'mate analy-
sic the small farmers shonld not be
. offected. Tf the priceq fall, the first
-, cagnalty will be the small farmer. That
* 1o whv T said that we trv to maintain  a
certain level so far ag the internal mar-
kers are there in Assam and they have no
not he affected.

Sir. some of the honenrable Memhers
had also sald that the Tea Board office
shonld be shifted. T have considercd
this issue in a different form.

[T MAY 1986]

(Amd:.) Bill, 1986 200

SHRI R. MOHANARANGAM (Tamil
Nadu): Where do they want to shift it?

SHRI P, SHIV SHANKER: They want
it at Guwahati, It may be that Guwa-
hatj could be takep care of in some other
respects, but whep it comes to tea, even
West Bengal areas alsp produce tea and
for a long time, so far as Calcytta 18
concerned, today when it is a case of
the place for the Tea Board for the
purpose of various other facilities that are
availgble there.

SHRIMATI BIJOYA CHAKRA.-
VARTY: May I put a question, Sir?

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN: Please wait. Let him ‘
finish. ... (Interruptions) . .

SHRIMATI BIJOYA CHAKRAVAR-
TY: My question is this, In West Bengal if
they have got a legistimate right to have
the Head Office there, then we demand
that it should be there in Assam and #iot
West Bengal because most of the tea gar-
dens are in  Assam. Twenty lakh  wor-
kers are there in Assam and they have
no housing, no food, nothing and thg
conditions of these people must be imp-
roved.

SHR] P. SHIV SHANKER: I under-
stand your anxiety and emotions, both.
But you sort it out with Mr, Chatterjes,
T don’t mind, The |pointis this (Jn-
terrupticms) . ... As I observe, for
Guwahat] something else conld Ws themight
of. Tt is not necessarv that the Tea
Board office shonld be shifted there be-
canse, from Calcutta the exnortahls com-
modities also move, inclnding +hig tea
which moves from there through shirs.

THR VICE-CHAIRMAN (SHRI R
RAMAKRTISHNAN): You have a strong re-
giona) office there,

SHRI P. SHIV SHANKER: Various
other things could be thought of.

SHRIMATI BIIOYA CHAKRAVAR-
TY. That means all the other  eastern
States like Assam, Mizoram and so on
have no capacity to export what they
are producing? - :
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SHRI P. SHIV SHANKER: T think 1
would not like to join issue with the
honourable Membe; because I see  that
emotions, not reasom, are involved in ijt.

261

Sir, some of the hon. Members
asked about the functions. I have even
previously said at the very outset that
the functions of the Board were to regu-
hte production, to improve the quality of
ea, to promote co-operative efforts, to
undertake scientific, technological and
economic research, to control pests, to
regulate sale and export of tea, to regis-
ter and license manufacturers, dealers elc.,
to improve marketing of tea and to se-
cure labour welfare. In fact, I must also
submit that various measureg from time
to time were taken by thig Board in
different places for the promotion of the
tea production and sale, in both respects.

have

One aspect which wag observer by the
hon, Members was gbout the expendi-
ture that ig being incurred oytside the
country.  Inspite of all that, some of
the hon. Members have expressed their
anxiety. 1 must submit that there are
six offices outside the country, They are
in London, Brussles, New York, Cairo,
Kuwait and Sydney. These offices vwnder-
take tea promotion outside India, They
aim at improving the marketing of
Indian tea and its consumption abroad.
These activities are intended to create g
favourable climate for marketing of Indian
tea which is under strong competirion
from other tea-producing  countties.
Varioys strategies are adopted. For this
purpose, the Board has promotional acti-
vities, and amongst them. they arrange
to see that the overall consumption of tea
in the world is increased. This is ons
of the strategy that they pursue,  They
also pursue the strategy to increase he
popularity and marketing of Indian tea
aborad. In this process it is true that
they have got to spend money. The
question whether Rs, 2 croreg shouid  be
spent is a matter perhaps T will have to
go into in a litile details because these
officers have to be maintaired. Their main-
tenance is also costlv. I do not know why
the hon. Members felt that this was an
excessive expenditure. But T would like to
go into it, whether it {s really excessive.
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One of the hon. Memberg wag pleased
to make an observation that when it
comes to the question of the Board, it
is dominated by vested interests. This is
what was said. I was trving to loox inte
the membership of the Board, which
could invite this criticism. Sir, the mem-
bership consists of a Chairmap and 30
other Members. The other Members
comprise of representatives of owners of
tea estates, employees of tea estates
manufactureres and dealers of tea. consu-
mers, Members of Parliament and Govern-
Ments of principal tea-growing States. 1
do not see how it 5 domniated by vested
interests. I have not been really able
to appreciate this. Perhaps if I would have
eally gone into it in a little detail. 1
could have Jooked into it.

SHRI B. SATYANARAYAN REDDY:
To the allegation that was made in the
other House no proper reply has come.
The allegation js not mine; I have not al
leged that,

SHRI P. SHIV SHANKER: 1 hope you
are now satisfied when I have given the
composition of the Members.

SHR1 B. SATYANARAYAN REDDY
I also wanted you to elucidate  whether
that allegation is correct or not, I wanted
an explanation,

SHR] P, SHIV SHANKER: LI= was
only trying to say what wag said in the
other House. That is all. Ani T have
tried to give the details, the composition,
so that he could come to a conclusion
really whether there was any vested -
terest.

Then, Sir, one of the hon. Members
wag trying to say, 1 though¢ he was trying
to say, that the Tea Beard coua!d take
steps for the purpose of effecting sales in
Kashmir, That ig a matter which could °
be looked into. It is not possible for me
to immediately answer that
question or respond to it. Sir, !
have practically covered alf
the major points that have been
raised by the hon. Members,

SHRI SUKOMAL SEN: Sir, the hon,
Minister has missed one point. I had asked
what steps were being taken to look after

4 pM.
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the tea gardens. In the Assam and Cachar
.area and also in Darjeeling many ea-
gardens are falling and that they are
dying down their npumber s get-ng re-
duced. T wanted to know what steps the
Tea Board is taking for their replanta-
ton. w3 NN

SHRI P. SHIV SHANKER: That part
1 have gnswered in the House in a
different form. In fact, in the Budgetary
support also we  have bezt speading
money for replanting. This aspect 1 have
explanined. Of course, subject to the cin-
stiaints op their finances, if it 1s poscible
they should do it because one of their
fuinctions is to increase the prodiction as
aiso the productivity. Therefors, one
mreed not go into so much mimite techni-
cality because there js galso the suppurt
from other ends for the purposs.

SHRI SATYA PRAKASH MALAVI-
YA: Why was there such a long delay
vor the ap,ointment of Chairman?

SHRI P. SHIV SHANKER. T have
erplained that in fact, in answer to diife-
-sent question that come up. We!l aopoint-
n.ent orders are being jssued. Sometimes
it does take time to getaproper person
for a particular job.

2 ax

SHRI SATYA PRAKASH MAILAVI.
YA: But it is now more than three years.

SHRI P. SHIV SHANKER: Well it s
irherent in the gystem jtself. Mr. Mulavi-
ya, if you were here, you wou'd have
re'haps taken even four yeais. Bw,
as T said, in fact, a couple of days after
1 took over, we have spotted a serson qnd

. T think the appointment orders are un-
Jar rsue,

With these words I once again thurk
the hon. Members who have participated
in thig debate,

THE VICE-CHAIRMAN (SI{RI R.
RAMAKRISHNAN): The question is:

“That the Bill further to amend the
Tea Act, 1953, as passed by the Lok
Sabha, be taken jnto consideration,”

The motion wag adopted,

e - g

SABHA]

Salaries and Allowances ¢
of Ministries Acy, 1952

THE VICE-CHATRMAN (SHRI
R. RAMAKRISHNAN): We shalj now
take up clause-by-clause consideration of
the Bill.

Clauses 2 to 4 were added to the Bl

Clause 1, Enacting Formula and the Title
were added to the Bill, e

SHRI P. SHIV SHANKER: Sir,
move:

“That the Bill be returned”

The question was put and the motion *
was adopted,

——g— _
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RESOLUTION APPROVING DRAFT
RULES UNDER SECTION 11 OF THE
SALARIES AND ALLOWANCES OF

MINISTERS ACT, 1952 - _ ..

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Now we take up
the Government Resolution.

THE MINISTER OF STATE IN THE
MINISTRY COF HOME AFFAIRS
(SHRI RAM NIWAS MIRDHA): Sir, 1
move the following Resolution:—

“This House approves the draft
Ministers’ (Allowances, Medical
Treatment and other Privileges)

Amendment Rules, 1986, framed un-
der sub-section (1) of section 11 of
the Salaries and Allowances of Min-
isters Act, 1952 (58 of 1952) and
laid on the Table of the Rajya Sabha
on the 24th April, 1986.”

The salaries, allowances and other
privileges of Central Ministers are go-
verned by the Salaries and A.lowances
of Ministers Act, 1952 and rules fram-
ed thereunder, namely, the Ministers’
(Allowances, Medical Treatment and
other Privileges) Rules, 1957.

Rule 3 of the Ministers’ (Ailowances.
Medical Treatment and other Privile-
ges) Rules, 1957 provided that—and I
quote—

“there shall be granted with effect
from the 28th May, 1964 tq the P nne



